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ORDER
Ld. Counsel for the appellant is present.

The Registrar of Companies, West Bengal has filed his
report. Ld. Pr. CS appearing on behalf of the appellant
submits that no rejoinder is to be filed to the report filed by
the ROC, West Bengal. It is recorded. However, on hearing
the appellant it is understood that the annual returns and
balance sheets for the defaulting year not at all produced. Ld.
Counsel appearing for the appellant sought leave to file the
documents so as to show that the company is a going
concern. Leave is granted. Appellant is directed to file the
balance sheets and annual returns for the defaulting years as

well as the current year, if any, by way of supplementary
affidavit.

List it on 22/03/2018.
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